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Action Taken report and recommendation on Fire Incidance at 
Talawade PCMC Pune  

onbe half of the Directorate industrial safety and Health, Maharashtra 

(As per court order dated 14/02/24 from Respondent no-5) 

On 08/11/2023, there was breaking news on News channel at about 5.00 pm 

regarding fire incidence at Fire work godown in Talawade area of Pimprichincwad. 

Accordingly team of DISH Pune officers visited the spot at about 7.00 pm. It comes to 

know that name of establishment is Shivraj Enterprises, Survey No.252, Gat No.158, 

Triveninagar, Talwade, Pune where this fire incidence took place. 

Thisfactory was engaged in manufacturing ofSparkle candles in a 30-feet X 40-

feet X 18-feet shed at Talwade in PimpriChinchwad Area. On 08/12/2023 at@ 4.00 PM 

a sudden fire incident occurred in the factory because of the highly flammable material. 

There were 15 workers and one male person (Husband of occupier) working in the said 

establishment at the time of the incident.  

The said fire was extinguished at 6.00 pm with the help of 7-8 Fire Tenders of fire 

Brigade. Six women workers died in this said incident at spot. Ten workers have been 

severely injured due to burns. Eight workers were immediately admitted to 
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YashwantraoChavan Memorial Hospital, Pimpri, Pune and after initial treatment they 

were shifted to Sassoon Hospital, Pune for further treatment. Two worker were directly 

admitted Sassoon Hospital Pune. Eight injured workers were succumbed their injuries 

during treatment. Remaining one worker and husband of occupier were discharged from 

hospital after treatment.   

During enquiry it was observed that mixing of the powders (Nitro cellulose 

powder (explosive and very highly flammable), Potassium chloride, metal (iron) powder 

was carried out in same shed and then the mixture (around 3-4 Kg at a time in a pot) 

was handed over to all female workers. Female workers were filling that mixture of 

powders in to the tubes of paper. One male person (Husband of Occupier) is engaged 

only for making and cutting the tubes in to the required size. All female workers used to 

fill the tubes with powder and then seal it with cover at one side by plastic cap and other 

side by white paper. The plastic cap is used to fix the candle on cake and white paper 

side is for fire. 

The mixture of powder is pressed in the tubes with the help of pneumatic press. It 

is noticed that electrical connection is provided for press machine, weighing scale & Air 

compressor. On the day of accident at around 4:00 p.m. flash fire occurred while 

performing same activity which resulted in to fire in the same shed. 

            The said factory was running in red zone area notified by Defence Ministry and 

also without obtaining any license from any Government Authority. The directorate had 

carried out a detail enquiry of this incident by collecting the necessary evidence, 

regarding of worker statements, inspection of the accident site etc.During investigation 

different contravention were found in relation with Factories Act -1948/ Maharashtra 

factories Rule-1963. Four no of criminal cases were filed against Occupier Mrs 

Shubhangi Sutar at Chief Judicial Magistrate Pune on 13/12/23 for these 

contraventions.  
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Recommendations- 

 No electrical equipment / machinery shall be used /installed in the factory in the 

place where explosives are manufacture/handled / stored, except with prior 

permission of appropriate authorities under Explosives Act. 

 The workers shall be explained the dangers and precautionary measures to be 

taken. 

 No female workers shall be employed on operation involving mixing of chemicals 

and cutting fuses in the factory. 

 The workers shall be provided with personal protective equipment and special 

type of uniforms to avoid the possibility of generation of static charge due to 

cloths. 

 All other provisions of the schedule XXVI of Rule 114 of Maharashtra Factories 

Rules, 1963 shall be complied with fully.  In respect of fire works and Match 

factories. 

   Workers shall not be allowed to carry their stainless-steel lunch boxes inside the 

factory premises. An isolated or separate place/ room shall be allocated to them, 

where they can   have their food and keep their belonging.   

   Proper information, instruction and training shall be given to all the workers 

before employing them in to the factory. 

 Quantities of explosives specified by the Explosive Authorities shall not be 

exceeded in any room. 

 All necessary condition are complied with and reported to appropriate authorities 

under Explosives Rules, 2008 & to the office of the under signed. 

 All the condition laid down under license to manufacture fireworks or gunpowder 

or both in form no. LE-1 under Rule 99 of Explosives Rules, 2008 shall be fully 

complied with. 
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